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THE DEPUTY CHAIRMAN: I en-
joy the peacg in the House scmetimes
after po much of storm.
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SHRI
THUR: You enjoy peace
also.

JAGDISH PRASAD MA-
otherwige

i, faem w1 Wegla ¢ FgiEuT,
4§ USH ®WT & HEA OF Q8 q%
T & ur AEH 1 WT T FY NN
wifF Faq 7 we o Sws

SHRL S. JAIPAL REDDY: There 1s

no such proposal as yet.

THE UNIVERSITY GRANTS COM-
MISSION (AMENDMENT) BILL,
1997,

THE DEPUTY CHAIRMAN: Now,
We wil] take up the Bil] to be with-
drawn. Otherwise, we will keep
the Minister arrested in thig House,

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN- RESOURCH
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT
OF CULTURE (KUMAR]I SELJA):
Madarn, [ move for leave to withdras
the University Grants Commission
(Amendment) Bill, 1991.

syewafe : wd TEse s owg
™ Fa faggr w1 W@ €7

KUMAR] SELJA:; Madam, this Bidl
was introduced with a dual purpose
in mind, to empower the UGC to
prescribe’ by regulations, the terms
and conditions of service of the em-
ployees of the Central universities
and also to provide for enhanced
penalty for setting up and running
bogus universities,

After that, we asked the UGC o
take a fresh look at it. The UGC set
up a sub-tommittee. The sub-commit-
tee gave its findings. With regard to
the first, there were sharp reactions
amongst the community ali over.
especially in Delhi. Keeping thag
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(Amendment) 378

Bill, 1991

in view, the sub.committee recom-
mended that this was not really
reyuired and that we should go in
for norg consultation between the
UGC and Central universities to re-
solve such issues opf service of tea-
ching and non-teaching employees.

As regards the second part about
enhanced penalty for fake universi-
ries, that is an important issue, and
we propose to bring in a -fresh Bill
to that effect,

The guestion was

0, faem e weg: (faely)
ug Wt &% giafedw & wmws g,
¥ W Sy g oo @ £fF
A BF FAETEETS F ATH 97 FA@IT
9 IE UTAWIEEE HW §, If-
P W & 1T IuF g w"l wig-
feal #t BwF § 3¢ dw @y §
T ag wdifede qv AEfed 8 @
& | wwfag arawr oy oz f5 gw
o faer i, oy freq 5% ww &
20—-30 ®IA § qm ghafedta
naem q§ W & e gad f‘aq
o woh 5o faggr &< @r &
oy = famgr & &wg %W faw
&1 wrar off 1 3ed odr w4 wisew
ar ft 5% | W 7z &ww  fRew
s Wit 3w oq ¥ @ fed
ur for g9c @ ML oF f@7 § o
T Y AT | wT s ¥ fagsy
FL @ 9 @ SEF w9 & faw &
mfl | AW TG WA, FH ATAT |
WJBH@H&'% grm ar A qar A
g o5 gfrafads &1 Awar qaaEe
%wﬁé}ﬁaﬁtt@g o e foes
30-40 X & 9% W &1 & wwwar
gf I a0F oW Ay
F1 A7 e 5 W R

ey ag § fv faeeft gfafedt

proposed.

- & =g wr A wwer TR o

feweft gfrafedt St F w9, T
¥ w0 T g6 @MY & i HEeEHAT
T ﬂnaql :ﬁ% w4 foa ag e
AT T & g T T §
facger & T@q T8 & 43 fewr T
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war | owq ag % afEEd w
oW & W W dta 93 =
T & qra FT Arlel

gwrﬂmiaﬂma oq FE |
'Gzagmi faarz gad faegar |
T & o AEg g 19 omar
avé‘({aggn‘frgﬁ' wﬁﬁal i

FEAS T grar =ifgn |
That is the purpose behind with- :
drawing this Bill. As far as  the !

second pary of the Bil] is concerned,
we are .equally concerned about the :
fake universities, The Bil] is ready |
and we have requested the Rajya

Sabha Secretariat in thig regard. )
Thay is ready for introduction any |

“time.

s, fawa FAIX wEBar:
% AT ?

a8

sqawnfy ;e o § 6
srgar 1 oms @ #F o wear 07

KUMAR' SELJA: The Bill is
ready with us. |

gagawla: JacE Jua § wear)
There is no time now,

w’hﬁqwe weitw  (qfvaw Fars ).
§ swowr W I Ao g o
mqtqua’aqwaﬂ%:ﬁt
ot 15 fawr =7 faqgr 7 F@F-mo
mwzz@%%s’wqwaw%
wex § a1 m e@fen ey fun
* gwrg e fagEr f¢ @ ¥ i
o% gfaafadt & art § o9 70 fawr
arar g o X wn § fw
zagyr faagr @ &F g7 faw @2few

T F A 917 o 9 3§ A

# famt w14 amrﬂﬁ rt* T
| gEwy oq ¥ qatfas Wit ;
IUF! qTT FL T |

[1JUNE 1995 )

(Amendment).
B, 1991

s
y" & “\_,,a et l&")ﬂ/ (13-4
(_5»’/')]/ /ff-h....o (J//U
rfv’u)w; 47 3y, ydla«)

iy o) 2t g5 Tt
T % (e N
D~ ptestd /’j)j‘; g T /;L{/ =
i <ol 4Gt 0 L5
FELgt- O A L
Gt fod 0 153 5801
<ol losu )i lp | puet 7 4
riete) Bloe s V- 27 s e
A ) AL L) o)
[ kb dens
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gAY diwrn
(sraea)

oft wrgwr g 3ETET ¥
rafgv § f& sewr 2few w30 §
A WY |

o)t e it
EJ_L»L‘.‘:}‘J’M"‘{J‘J&’/W)J&

‘/"’1

Heu, THH ..

LUMAZT SELJA: Madam, I want
to withdraw this Bill,

SHRI MD, SALIM; We are not al-
lowing you to withdraw the Bill. We
are having objections.

KUMARI SELJA: Madam, the Bill
was introduced in 1991. I explam the

+[ ]Transh[erat]on in Arabic Scrxpt
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sequence of events. We asked the
UGC to take a fresh look in view of
the redctions among the teaching
community

As far as the second part is councer
ned, I do not think there is wmny
difference of opinion about the fake
universities and the new legislation
is ready with us. That Bill is to be
introduced, So, I do not think there
is any such confusion about that and
I may be allowed to withdraw the
Bil] now,

THE DEPUTY CHAIRMAN. It the
Bill was brought in 1991, why has
it been brought on the last day for
discussion, today?

-

=\ faam FaT LFHAL  ©F WG
wqr § $F ufa'q'f'?am Fr fel fa'a,
@ g

THE DEPUTY CHAIRMAN: Let
me ask. The knows that degrees
are being sold. Whay [ am asking is
ihat in 1991 the Bill was brought to
the House, because you were rON.-
cerned about the fake  universities
and fake degrees. And the people
were geiting jobs on ‘the basis of
those feke degrees. Now, when
the Bill was brought and you were
thinking of discussing something, my
point is. in the first place, why this
matter was not discussed i the ear-
lier part of the session, Today you
sre withdrawing if. Again you are

gring tv  bring in a“fresh  Bill.
What is that fresh Bill?

KUMAR] SELJA: Madam, there
are two aspects to the UGC (Am-

endment) Bill. One is regarding the
terrr ‘and conditions of the service

of the employees of the Central
Universities, ~ That evoked a sharp
reaction among the teachintg com-
munity, 8o, we  asked the UGC to

'take a fresh ]obk at this and they
set up a sub-committee.
Hence this time period between 1991
and now. They asked why, instead
of amending the UGC Act, we could
not have a  mechanism by which

| RAJYA SABHA 1

(Amendment)
Bill, 1991
there was more consultation bet-
weep the UGC and the Central Uni
versities. We accept that.
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Now, the secund part is regar-
ding the fake universities. We had
made an  amendment in that by
which, we want to enhance the penal-
ty. We want to enhance it further
ecause of the seriousness of the
situation.. I .think Members of the
House shared that seriousness and
concern. So, we want to further
enhance the penalty. Hence I want
tc bring a fresh Bil} to that effect.
So, I may be allowed to withdraw
the Bill.

s (s 9w) o FIEAT-
ofa wdear, a8 ®TH g F 3T
ag"r%f*aawngir w4t Frat
i ¥ wafF g s9 ¥ET g
(wraereet )

¥ WOwT o IEH F 8 Y aw Y §
The cbhcerns were sHared equally
by the Govérmhént and by all the
Members. -

e wr FARIFA T ATT TEY & |

THE DEPUTY CHAIRMAN: I will
explain to you, She has brought a
Bill for two reasons, One i the
University ' Grants Commission (Am.
endment) Bill, 1991. There was
a problem of the employees of the

Cenfra] University. So, there was
some consuliation  going on. 'The
second question was of the fake

universities mnd fake degrees. There
are twp different aspects, Now, she
has already mtroduced the Bill. T
think the Bﬂl is under c1rcu1at10n

Ferhaps, Mem%ers mxght have got it
1f not, -you, will be gettmg the copy.
In the hght of that, she is withdraw-~
ing this Bill. The Bil} Wh;ch she
has introduced .wil] take preeeden-
ce in the nex( Session. But I
only want one thing that in the
next Session, please insist on every-



Re. Proceedings

against former Cabi-
net Secretary -
for wrong

bedy bringing in the Bill in the first

part of the Session becayge it is a

very serious matter.
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KUMARI SELJA: Okay, Madam,
1

THE DEPUTY CHAIRMAN: So,
now has she the permission to
Wlthdraw the Bill?

SOME HON. MEMBERS Yes,

The Bill was, by leave, withdrawn.

RE, PROCEEDINGS AGAINST
FORMER  CABINEY SECRETARY
FOR WRONG ADVYICE ON SECU-
RITY COVER TO  SHRI RAJIY
'‘GANDMI,

SHR]L S. JAIPAL REDDY (An-
dhra Pradesh): Madam  Deputy
Chairperson, I would like to state
at the very outset that I do not
want to enter into any  partisan
controversy. Yesterday, Mrs., Jayan-
thi Natanajan and many Members of
this House belonging to almost all
parties have expressed a gpeat con-
cern at the inordinate delay  that
ook place, that is stil] taking place
it disposing of the case of Rajiv
t7andhi's assassination, Madam, we
are al] equally concerned zpou. the
prompt need to punish (he guilty
ir a deterrent fashion. ‘

)

Madam, now, I would like the
House t{p give me a patient hearing
and lister to me in a non-partisan
way.

Madam, ¥ would like fo rajme 2
matter relating to the action that is
contemplated, in fact,
initiated wmgainst some senior ofMicers.

We all know that the SPG legisla-
" tion was enacted in june, 1968, When
this piece of legislatjon was brought
T happened to be m Member of the
_ Bighth Lok Sabha and I vpposed it

that has been '

| RAJYA SABHA |

Advice on Seeurity
cover to Shri
Rajiv Gandhi

384

on the ground that such a piece of
legislation wag not obtaining in any
part of the democratic world, The
President of the United Stateg  of
Americy g taken care of by the
usual] methods.

.[The Vice-Chairman (Shrimat; Kamla -
Sinha) in the Chaijr}

The security of the Prime Minister of
the United Kingdom is taken care of by
2 unjit jn the Scotland Yard, We have
also raised the issues, what would happen
to the Office of the President and the
Office of the Vice.President. At that
time, we have also raised the issue as
to whether this would apply to Shri Ra-
Jiv Gandhiji just in case he ceasss to be
the Prime Mijnister, At thay time, the
Government spokesmap br the Minister,
Mr, Chidambaram clarified categorically
that an extra-ordinary situation occurred
in the country, the Governmen; was,
therefore, convinced about the need to
have this legislation and this security
contemplated under the SPG law would
be confined to the Office of the Prime
Minister, whoever held that office, Ma-
dam, I am recalling all this because it
is very importan; to understand the pro-
blem in proper perspective. Rajivji ceased
to be Prime Minister in November,
1989 At that time, a problem arose as
to what kind of security should be given
to him as an ex-Prime Minister, ag to
what level of security should be given
to him. There were talks between Mr,
B. G. Deshmukh, who was then the
Principal Secretary to the Prime Minister,
and Mr. Chidambaram on a number of
occasions ang the matter was  settled.
Madam, I am quoting from the memoirs
of the Former President, Mr. Venkat-
raman, in this f.ontext He said in his
memoirs,

“The Congress people mounted a
campaign on thiy issue. A member of
delegations calleg upon the President
and urged tha; securjty should not be
measured jn terms of expenditure and
the Government was deliberately ex-



